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JUDaVENT(nRAi.)
(of the Bench delivered by Hon'ble Mr. Jistice

SaK. Dhaon, Vice Chairman)

The two applicants, namely. S/Shri Hukan Singh

and Ranjit Singh came before this Tribunal with the

principal prayer that the respondents be directed to

regularise their services against Group 'D' posts,

2. A reply has been filed on behalf of the respondents
in which it is averred that the services of Shri Hukam Singh
ha« been regularised. It is further averred that since there

ie no vacancy ^^^aroup -o. post, the respondents are unable to
regularise/ohri fianjit Singh. Be that as it may, if and
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when any vacancy arises in Group 'D' Post the respondents

shall consider the case of Shri Ranjit Singh in accordance

with law. Till his services are not regularised, he should

be paid the minimum wages as is being paid tq groip 'D'

employees;

The application is disposed of finally without

any order as to .costs'o .
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